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Leave for Staff of Northern Rallway

1325 J Bhrli M, P. Swamy:
"\ Shri Kashinatha Doral:

Will the Minister of Rallways be
pleased to state:

(a) whether it is a fact that the
leave reserve staff in the Northern
Railway Accounts department are de-
ployed on regular work and as a re-
sult, the leave applied for by regular
staff iy refused; and

(b) if s0, what remedial measures
Government propose to lake sp as to
grant leave facility to the regular
staff?

The Minister of State in the Minis-
try of Railwaygy (Dr. Ram Subhag
Singh): (a) If the number of stafl
on leave at any time is less than the
Leave Reserve provision, the residual
leave reserves have necessarily to be
deployeq on regular work. l.eave has
not been refused to any staff on the
ground that Leave Reserve is mnot
available.

(b) The question does not arise.
12.05 hrs.

PAPERS LAID ON THE TABLE

ConrespoNpENCE BETWEEN Smpmx C. B.
GUPTA AND THE LATE PM. re:
Gowpa PARLIAMENTARY ErecTION

The Minister of Law and Social Se-
curity (Shri A. K. Sen): I beg to lay
on the Table a copy each of the
following letters regarding Gonda Par-
liamentary election:—

(i) Letter dated the 18th March,
1862 from Shri C. B. Gupta,
the then Chief Minister of
Uttar Pradesh to the late
Prime Minister, S8hri Jawa-
harla] Nehru.

(ii) Letter dated the 18th March,
1984 from the late Prime
Minister, Shri Jawaharlal
Nehruy, to Shri C. B. Gupta 1n
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reply to his above letter
[Placed in Library.. See No.
LT-3235/64).

Shry Harl Vishna Kamath (Hoshan-
gabad): Sir, on a point of clarifica-
tion from the Law Minister.

Mr. Speaker: That might be seen
and then they can raise questlons,

Shri Harl Vishnno EKamath: Not
about the contents of the letters.
Last time when he made a statement
on the subiect. he referred to an en-
auiry by the Election Commistion at
that time—not now-—and then he
went and saw the Prime Minister
along with the Chief FElection Com-
mircioner. Mav T know whether the
Flection Commission’s inguiry at that
time wae< before or after or during
this corresnondence and. if so. whe-
ther a brisf summarv of that inaniry
renort will alep be laid on the Table
of the House?

Shri A. K. Sen: Tha Chief Flec-
tion Commissioner did proreed to
Gonda. T dn nat remember the exact
date hut in tha meartime. a writ
armliratian wras filad hefore the Alla-
h=had RAigh Court and an nrder of 1n-
innetion was made, restraining the
Flartinn Commiscioner from proceed-
ing further. (Imterruntion). In the
meantime the clection petittn was
filed ho Shri Dandekar, and thersfrre

thers was no aneetion of anything
else—( Interruption)
Mr. Speaker: Order, order. Dr.

Singhvi.

Pr. L. M. Sinchvl (Jodhnur): How
e 1t that the oress rennrtad that thir
lstter of the Prime Minister to the
Chief Minister of Uttar Pradesh was
for a long time not traceable, and how
has it been traced now?

Mr. Speaker: When it is there, they
might see it



